Cads No, 247/94

16m2-96

h 4 Hon'ble WMr,3.Das Gupta, A.M.

Hon'Sle wr, T, L,Verma, J,i,

None has appeared for the applicant, There is a
recuest for adjournment from the learned counsel for the
applicant, The case has been adjourned a numper of times
either due to non-appearance or on the requestef the learned
counsel for the applicent, It appears that the agpplicant has
has no interest in p-ursuing the matter ans the case is,

therefore, dismissed in default and non-prosecution,

v The order sheet disclosed that the office was directed

‘to 1link up the recoerds of TA No,177/77 by the order dated
28.7.1995. As this order was not complied with, the Bench

of the Tribunal had made afﬁégglEOmment on this by its order
dated 14-9-1995, Despite this, the office has not cared te
1ink uo the records of the TA, This is a serious lapse.

The Registrar is directed teo to investibate and take appropriate

action against the erring dealing hands, Report of the action
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